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' 'That  leave be granted to in troduce 
a BI i i  fu rther to amend the Consti·  
tu tion of India " .  

M R .  DEPUTY SPEAKER 
quest i on is : 

The 

• 'Tha t leave be granted to in troduce 
a Bi l l  further to amend the Const i ­
tut ion of India " . 

The mot ion wa.f adopted 

SHRI K .  LAKKAPA : . I  i n t roduce• 
the B i l l .  

16 .00 hrs. 

LAND ACQUISITI ON (AMENDMENT) 
DILL* 

(Amendment of Section 1 1  etc), 

PROF. MAOHU DANDAVATE 
(Rajapur) : I beg to move for leave to 
introduce a Bi l l  further to amend the 
Land Acquis i t ion Act , 1 984. 

MR. DEPUTY SPEAKER 
quest ion 

The 

"The leave be gran ted to i n t roduce 
a Bi l l  further to amend the Land 
Acquisi t ion Act, 1 984, " 

The motion was adopted. 

PROF. MAOHU DANDAVATE : 
I in troduce the B i l l .  

HOARDING AND PROFITEERING 
PREVENTION BILL• 

PROP. MAOHU DANDAVATE 
(Rajapur) : I bea to move for leave to -----·---- -·· 

• Published in Gazette of India Extra­
ordinary, Part 11, Section 2 d t ,  
23.3.14. 

in t roduce a Bi l l  to provide for the pre. 
vent ion of hoard ing of and profiteerina 
in essen t ia l  commodi t ies of daily use . 

MR. DEPUTY SPEAKER : The 
quest ion is 

"That leave be granted to intro. 
duce a Bi l l  . to provide for the 
preven t ion of hoarding of and 
profi teeri ng in essent ia l  commodi­
t ies of cJai ly use . "  

T/ie motion was adopted. 

PROF. MAOHU DANDAVATE : 
I i n t rod uce the Bi l l .  

16 .0 1  hrs 

LOKPAL BILP 

PROE M AOHU DANDAVATE 
(Rajapur) : I beg to move for leave 
to i n t roduc..: a B i l l  to make provision 
for t he appoi ntment a nd functions of 
an au thori ty named Lokpal for the 
i nvest iga t ion of admin i s t ra t ive acts in  
certain cases and for mat ters connected 
therewi th , 

MR .  DEPUTY SPEAKER : The 
ques t ion is : 

' •That leave be gran ted to intero• 
duce a Bi l l  to make provision for 
the appoi n tment and functions of 
an autori ty named Lokpa l for the 
investiga t ion of administrative 
acts in certain cases and for matt• 
ers connected therewi th. " 

The motion was adopted. 

PROF. MAOHU DANDAVATE 
I in troduce the B i l l . •• 

• Publ i shed in Gazette of India Extra• 
ord inary ,  Part - II .  Section 2 dated 
23 . J . 1 9tl4. 

•• lnroduced wtth the recoJtUnendatlod 
of the President .  


